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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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Order dated T 4 2.05

Heard Mr, B.Nayak, Ld. Counsel far the
applicant, H& disclosed that the applicant
has already retired from service. In the
aforesaid premises this 0.A., has become
infructuous.

Having heard Mr. Nayak and having regard
to the fact that the applicant in the meantime

retired fraom service, nothing survives in this

. DeA, for further adjudication and accordinnly,ja

the same is disposed of being infructuTs. No .
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